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Central Administrative Tribunal, Principal Bench

Originél Application No.1268 of 2004
M. A.No. 1079/2004

New Delhi, this the 24th day of May, 2004

Hon ble Mir.Justice V.S.Adggarwal,Chairman
Hon ble Mr.S.A. Sinah,Member(A)

Smt. Gavatri Dewvi,

W/o Shri M, P, Sharma,
Rio 7/2, Ansari Fkoad,
Darva Gani, New Delhi—2

Wio Shril Sushil Mal,
R/o AC~128, Shalimar Bagh,
ew Delhi

Smt.Shakuntla Rani.

Wio Shri Shanker Dass,

R/o H.Mo.A-5, Mahindra Park,
Delhi-33

Smt. Adarsh Kumari,

Wio Shri Ranbir Rai,

Rio H.No. 1208, Ashok ¥Wihar Phase-JIT
D&lhi-9

Smt. Kuntl Gupta,

W/o Shri Jagdish Rai,

Rio 51, Chandu Park, (Near Ram Nagar
Krlshna Nagar), Delhi-51

Smt. Ignatia Mind.

Wio

Rio E Pocket, 2971-4,,

LIG Flat, G.T.B. Enclave,
Mand Nagi-i, Delhi-93-

Smt, Pratibha Gupta,
Wio Shri v.pP. Ratha,
R/o 380 HMakikat Nagar,
Kingsway Camp, Delhi

Gmit, Rad Kumari,

Wio Shri Om Prakash Chand,
Rfo 2/6 D East Azad Nagar,
Gali No.8,Delhi

Smbly Shakuntal Dewi,

W/io Shri Om Prakash,

RIC E~2/3456-347, Nand Magri,
Dealhi~84

smt.leela Malik,
Wio Shri Satva Pal Malik,

‘R0 Block A-1, House Ho. 984,

Lawrance Road, Delhi

TT.omt. Savitri Khurana,

Wio Shrl Tilak Ram Khurana,
Rfo 1/123,01d Raijinder Nagar.
New Delhi



12.8mt. Santosh Bala,
W/o Shri Abhimany Kumar,
Rio 64129, Lodhi Rainost Mohalla,
Shahdara. Delhi

13.8mt. Dropadi Gupta,
W/o Shri Kundan Lal,
R/i0 B-10,Kasturba Miketan,
Ladpat Nagar, New Delhi-74

14.5mt. Gian Warula,
Wio Shri K.K. Narula,
R/io 68/H, Vikaspuri,
New Delhi

15.5mt. Salisaba Topno,
Wio Shri N.Topno,
R/fo ED-89C, Pitamouira,
Delhi

16.5mt, Shanti Sharma,
Wi Shri Kewal Krishen.,
R/fio 2647, Basti Funiabian,
Subzi Mandi,Delhi~7 ... Applicants

(By Advocate: Shri Yagesh Sharmea)
Yersus

. NLC.T. of Delhi through
The Chief Secretary,
New Secretariat,

New Delhi

The Director,

Directorate of Social Welfare,
Canning Lane, K.G. Road,

New Delhi-1

M3
.

3. The Secretary,
Minlstry of Human Resources Development,
Department of Secondary & Higher Education,
New CQelhi ... RESpONdents

Q. R.D E R(ORAL)

By Justice V.S, Aggarwal.,Chairman

M.A.,1079/72004

M.AL. 0 1z allowed subiect to just  excephtions,
Filing of the Yoint apolication is permitted.
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